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L2,
to  have made several representations to the respondents
and he alsc says that he has a reasconable belief that
persons  who were engaged after him as Gangman had ailready
been absorbed on permanent post by the respondents but
non  of his representations has ever been considered or
answered
3. He also claims that his ocase s within
timitation
4. The respondents contested this 0.A. mainly on
the greound that the application is barred by time and s
not maintainable
5. They further stated that the applicant himself
clainms te  had worked as casual labourer Gangman in the
years 1983-84 and he submitted his represéntation for the
first time in the year 1987, i.e after a larse of almost
13 vears, which showe that the applicant ies not interecsted

in the -service of the respondents, so the. application

= =

being time barred, cannot be allowed

5] It fs further stated that nc representation has
aver been received by the affice of the respondents at
all, so it is prayed that the application be dismissed.

7. | have heard the learned counsel for the parties
and have gone through the records.

8. When the plea of limitation was raised, then the
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